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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 166/2005

Date of Order : This the 27% day of June, 2005.

The Hon'ble Sri Justice G. Sivarajan, Vice-Chairman.

Sri R. Lalngurauva

Assistant Commissioner {Hgrs.)

Commissionerate of Customs (P)

North Eastern Region

Shilleng, Meghalaya. N B
' ...Applicant

By Advocates Mr. J.L. Sarkar and Mr. S. Nath.

- Versus -

1. Union of India,
: Through the Secretary,
" Ministry of Finance,
Department of Revenue, .
Govt. of India, '
North Block, New Delhi.

2. Central Board of Excise and Cusi:omé,
Govt. of India, Through its Chairman,
- North Block, New Delhi.

"3.  The Chief Commissioner,

Central Excise & Customs,
Shillong Zone, Shillong, Meghalaya. ‘
- ~ . . . Respondents

By Mr. G. Baishya, 5r. C.G.S.C.
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ORDER (ORAL)

SIVARAJAN. [. (V.C.)

- The applicant is an Assistant Commissioner (HQ) in the

office of the Commissioner of Customs (P), Shillong since 16.12.2002.

- It is the grievance of the applicant that even before the expiry of the

normal period of servilqe in a particular station and in violation of the
norms of tra;x;fei' which provides that transfer will he effected in
the month pf March every year the transfer order has been issued
towards the end of June whiéh has caused serion_s handicap to the

education of his children. The applicant has also got other special

- circumstances. It is stated that the applicant has submitted transfer

pfoforma (Ahnexure - D) wherein the a’pplicarit has requested
retention at Shillong Commissionerate of Customs (P} NER, Shillong.
2. We have heard Mr. j.L. Sarkar; learned counsel for the -
applicant and Mr. G. Baishya, learned Sr. C. G. S. C. for the
respondents. |

3. - The applicant is due to retiré from service on 28.02.2007.
His grievance is that his ¢hildren are studying in schools who are in
their mid  session. VThe applicant has also got other special
éii'CUinstaxlces wh.ich according to him disabled him from moving
from present station. Counsel for the applicant submitted that the -
applicant had made representaﬁon {Annexure - F) before the 2™
respondent on 13.06.2005 but no order has been passed. Mr. G.
Baﬁglljra, learned Sr. C.G.S.C. for the respondents submits that if the
applicant had = submitted represéntation certainly it wiil be
considered by the 2™ respondent. Further'he submits t_hét since the
iméugned transfer order is a chain transfer no stay order as sought

by the counsel for the applicant may be issued.

o/
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4. Considering the facts that the transfer order is passed in

the end of June i.e,, 21.06.2005 and the circumstances that the

applicant is due to retire on 28.02.2007 particularly in view of the fact

that the applicant has not completed 3 years of service in a particular
station besides the circumstances that the applicant’s children are.
stﬁdyin-g in school  who are'if; the mid session, I direct the é“d
respondent to consider i;h-e. applica:nt's representation és a specie;l
case and pass appropriate orders within a period of six weeks from
the date of receipt of this order. In the meénti'me,'if the applicént
as wéll as the person who is to join in 'the place of the applicant are
not relieved as on today, the applicant will be allowed to continue in
the safne station till a decision is taken on the representation as
directed above. | | |

The application is disposed of at the admission stage itself.

The applicant will produce this order before the 2™ respondent for-

A

-9

P

{G. SIVARAJAN)
VICE CHAIRMAN

compliance within 10 days from today.
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0.A. glo/2005
Shri R. Lalngurauva
- VS -

- Union of India & Ors.

Sypnosis of the Application

The applicant is working as Assistant Commissioner (Hqgrs.), Customs
Preventive Commissionerate, NER, Shillong. He was posted to Shillong w.e.f.
16-12-2002.

The applicant being posted in the North Eastern Region of India, he is
entitled to stay longer in the station of his posting on his option as per the

~ transfer policy of the Govt. of India. He had duly intimated his willingness to

continue in the station since his son is in the middle of the academic session and
he will retire w.e.f. 28-02-2007. The applicant is entitled to get the benefit of

home posting on the eve of retirement.

By order No. 94/2005 dated 21-06-2005, the apblicant has been
transferred to Kolkata Central Excise. It is stated that the applicant has not been
released from his present post. The aforesaid transfer order has been issued
without application of mind ignoring the existing policies of transfer and posting

" to the North Eastern Region. The applicant has been posted out of the North

Eastern Region without taking into consideration the facts and his option under
the transfer policy. Moreover, the said transfer order has been issued on 21-06-
2005 violating the transfer policy. The Order dated 21/06/2005 has been issued

to accommodate some officers on the basis of their representation.

The transfer order has been issued on 21.06.2005 with direction to submit
compliance report of relieve of officers by the 27" June, 2005 and thus denying
natural justice to make legitimate representation. This depicts hasty action
without application of mind.

This Hon’ble Tribunal in a number of cases has disposed of number of
Original Applications. eg.: 127, 129, 130, 131, 136, 142, 144 of 2005.

QI



aa amefre whera
Centeal Administrative THounal

2 4 JUN2003

.' | e L
IN THE CENTRAL ADMINISTRATIVE TRIBURAE ™' NN
 Guwahati 8ench
GUWAHATI BENCH :: GUWAHATT-

O.A. No. [ /2005

Shri R. Lalngurauva

- Vs —
U.O.L & Ors.

INDEX
SINo. PAGES
1 Application 48
2. Verification -9
3. Annexure —A {0-12
4. Annexure —B _—  14-15
5.  Annexure -C —_— 1£-25
6. Annexure -D — -2b-
7. Annexure —-E , 2?, 39
8.  Annexure —-F — ~Ab~
9.  Annexure -G — 4144
10.  Annexure -H L — ‘4 C-49
11.  Annexure -1 | — | o-52
12, Annexure -] —_ 59

,()MM Ty

Advocate



¢
P

B £

D o A L D e 1T
CiE O TEITE TR WTIENY

Centrat Administrazive Tribunal

wrer sarats
lIN THE GENTRAL ADMINI

) 4JUN00S

GUWAHATI BENCH :: GUWAHATI
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(An application under Section 19 of the Administrative Tribunal Act, 1985 )

0A.No. Ykl /2005

Shri R. Lalngurauva

Assistant Commissioner (Hgrs)

Commissionerate of Customs (P),

North Eastern Region,
Shillong, Meghalaya

— Vs —

1. Union of India, A
Through the Secretary,
“Ministry of Finance,
Department of Revenue,
Govt. of India,

North Block, New Delhi.

Applicant

2. Central Board of Excise and Customs,

Govt. of India, Through its Chairman,

North Block,
New Delhi.

3. The Chief Commissioner,
Central Excise & Customs,

Shillong Zone, Shillong, Meghalaya

Respondents.



Details of the Applications:

1. Particulars of the order against which the application is made :

This application is made against the order dated 21-06-2005 S| No.
159 of transfer of the applicant from Shillong to Kolkata before completion of 3
years and violating the direction in Transfer Policy, 2005 and other directives of
the Policy of Posting in N.E. Region and choice station.

2. Jurisdiction :

The Applicant declares that the subject matter of this Application is
within the jurisdiction of the Hon’ble Tribunal. |

3. Limitation :

The applicant declares that the application is within the Period of

limitation under Section 21 of the Administrative Tribunal Act, 1985.

4, Facts of the case:

4.1 That the applicant is a citizen of India and as such is entitled to the
rights and privileges guaranteed by the constitution of India.

4.2 The applicant was working at Byrnihat Range, Central Excise,
Meghalaya as Superintendent, Central Excise and promoted and transferred as
Assistant Commissioner (Hqrs) in the office of Commissioner of Customs (P) with
effect from 16.12.2002. The post is non-sensitive. No dealing with public is

involved.

4.3 That the date of retirement of the applicant on superannuation is

28.02.2007. He has as such about 1 year and 8 months i.e. less than two
years of service. The applicant has legitimate expectation that during the end of
service under the welfare policy he would not be disturbed from present place of

posting in his home region.



4.4 That the officers posted in N.E. Region are entitled to the benefit of
tenure of posting as governed by the incentive for serving in remote areas which
is three years for officers with 10 years or less service. The applicant has not

~ completed 3 years in N.E. Region in the present tenure.

Copy of the tenure posting scheme is enclosed
as Annexure — A. |

Copy of the policy from 'Swamy’s compilation is
enclosed as Annexure — B,

4.5 That under the tenure system of posting in N.E. Region the tenure
rhay be extended when the employee concerned is prepared to stay longer. The
applicant has prayed for continuing his posting at Shillong. After serving in N.E.
Region the applicant has a scope and right for choice of station.

4.6 That the C.B.E.C. has also circulated Transfer Policy, 2005. Clause
5.8 of the said policy stipulates that the officers of N.E. Region will get
preference to stations of their choice. The applicant states that he has prayed
for choice station at Shillong.

Copy of the said Transfer 'Policy is enclosed as

Annexue - C

4.7 That options were called for by the Department in prescribed form
and the applicant submitted his option on 27.04.2005 praying for posting at
Shillong, specifically mentioning the ground of his retirement with effect from
28.02.2007. It is stated that in terms of F.No. A-35017/28/92-AD-III-V dated
30/06/1994, the applicant is entitled to get home posting or nearest to home
posting on the eve of retirement. The applicant hails from North East.

Copy of the option dated 27.04.2005 is

enclosed as Annexure—D.

4.8 That an order dated 21.06.2005 has been issued by the Central
Board of Excise & Customs'by which number of Group-'A’ officers have been

N\



transferred. The name of applicant appears against SI. No. 159. He has been

transferred from Shillong to Kolkata. |
Copy of the order dated 21.06.2005 is enclosed

as Annexure - E.

4.9 That the transfer order has been issued to accommodate - other
officers on their requests without considering applicant’s case.

4.10 ~ That the order of transfer of the applicant has been issued in
complete disregard of the policy of tenure posting in N.E. Region and choice

‘posting. This also ignores the transfer policy of the CBEC, 2005.

4.11 That the applicant has been transferred with non-application of
mind. This has been done as a routine exercise of power, and without
considering the relevant facts, and the option of the applicant. |

4.12 That the said order dated 21.06.2005 has been issued mechanically
even ignoring the instruction and enunciated policy as faid down in Para 2.1(g) of
the said Transfer Policy, which mandates that Annual Transfer orders shall be
normally issued by 30" April and, in any case not later than 31% May of the year.

4.13 That the youngest son of the applicant is reading in Class IX at
Shillong ( Brookside Adventist Higher Secondary School ) and is in mid session.
The transfer shall very adversely affect the education of the child.

4.14 That the wife of the applicant has serious ailments. After operation
in CMC & Hospital, Vellore, Tamil Nadu, she is surviving with only one Kidney,
her Uterus had to be removed in Woodland Hospital, Shillong. The Hospital and
Doctors of Shillong are conversant with her ailments and are taking special care

for other side effects. '

415 That under Mizo Custom, 'the mother-in-law of the applicant who is
100 years old is living with the applicant because she has no son to look after

" her.




4.16 That the applicant had submitted a representation dated
13.06.2005 to the Chairman, CBEC through proper channel with a request to
retain him under Shillong Customs Commissionerate.

4.17 He has come to know that his representation is under
consideration. The transfer order clogs the consideration of his representation.
" Copy of the representation dated 13.06.2005
is enclosed as Annexure — F.

4.18 That the impugned order of transfer of the applicant dated
21.06.2005 has not been issued in public interest nor there is any reasonable
administrative ground.

4.19 That the manner in which the order dated 21.06.2005 has been
issued does not appear to be as per Policy and Procedure of the Transfer Policy,
2005. The order is not transparent as to that the orders are issued as per
recommendation of the Board/Placement Committee. The applicant has
reasonable apprehension that the same has not been placed before the
Placement Committee. |

4.20 That the applicant has not yet been released from present post.

4.21 That this Hon'ble Tribunal in a number of cases has disposed of
Original Applications involving similar question of fact and law with individual fact
differences.
e.g: O.A. No. 127/2005 ( Smt. K.M. Das Vs. Union of India & others )
0.A. No. 129, 130, 131 & 136 of 2005 ( Shri G. Das, & others Vs UOI & ors )
O.A. No. 142/2005 ( Mr. G.Panmei Vs UOI & others )
O.A. No. 144/2005 ( Shri C. Songate Vs UOI & others )
Copies of the Orders in O.A. No. 127, 129, 130,
131, 136, 142 & 144 of 2005, dated
13.06.2005, 14.06.2005, 15.06.2005 are
enclosed as Annexure — G, H, I, J, {2 &0

&3 respectively.

. e s



5.1

5.2

5.3

54

5.5

5.6

5.7

5.8

5.9

5.10

Grounds For Relief with Legal Provisions.
For that the applicant has less than 2 years to retire.

For that the order of Transfer has been issued before completion of

tenure in N.E. Region.

- For that the order transfers the -applicant to Kolkata before expiry

of three years, violating the mandated transfer policy.

For that the applicant has been denied the benefit of choice station

posting after posting in N.E. Region.

For that the order of transfer posting of the applicant has been

made without application of mind.

For that the transfer order is not in public interest nor in any

reasonable administrative ground.

For that the Transfer Order has been issued-in June, 2005 violating
the mandate of the Transfer Policy.

For that the order of transfer is whimsical and arbitrary and oﬁ‘ends
Articles 14 and 16 of the Constitution of India.

For that the order of transfer of the applicant is not just and fair.

For that in any event of the matter the applicant is entitled to the
relief prayed for. ‘

Details of the remedies exhausted

The applicant declares that there is no other efficacious remedies
under any Rule and this Hon’ble Tribunal is the only forum to
adjudicate the subject matter. However, the applicant has

submitted a representation but without any reply.




8.1

8.2

8.3

9.1

9.2

-

Matters not previously filed or pending with any other

court.

The applicant declares that he has not filed any case on the subject
matter before any court, forum or any other institution.

Relief Sought For

“Under the above facts and circumstances the applicant prays for

the following reliefs:

The order of transfer of the applicant by order dated 21.06.2005
SI.No. 159 ( Annexure- E ) be set aside and quashed.

The applicant be allowed to continue in office in Shillong.

Any other relief/reliefs of the Hon’ble Tribunal may deem fit and

proper.

The above reliefs are prayed for on the grounds stated in para 5 as

above.

Interim Relief :

During the pendency of this application the applicant prays for the

following interim reliefs:

The order dated 21-06-2005, SI. No. 159 of the transfer of the
applicant be stayed/suspended and he be allowed to continue in
his present place of posting.

Any other relief/reliefs the Hon’ble Tribunal may deem fit and
proper. ‘
The above interim reliefs are prayed for on the grounds stated in

para 5 above.




10.

11.

12.

This application is filed through the Advocate.

Particulars of the Postal Order':

i) IPO No.

i) Date of Issue. .
iii)  Issued From

iv)  Payable at

List of Enclosures:

204 1358 /8
19 6o 63"
G.p.o, bunsnbsh
q,9-6,

As per Index

-
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Verification

I, R. Lalngurauva, son of (Late) Chalvawrha, aged 58 years, 4
months, resident of Shillong, do hereby verify that the statements made in
paragraphs 1, 4, 6 to 12 are true to my knowledge and statements in para 2, 3
and 5 are true to my legal advice and that I have not suppressed any material

fact.

And I sign this verification on this 24™ day of June, 2005 at

Guwahati.

( R.LALNGURAUVA )
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Conccssxons when posied to
- Nerth-Eastern Region, etc.
' . [Swamy's —-FR & SR, Part - I]

Ccrtain spccxal concessions and scrvice bcncﬁts are admissible to

‘ oﬁ'iccrs transferred to the North-Eastern Region and Union. Territories listed

bclow and to officers posted to North-Eastern Council when they arc stationed
“in, ‘the Noith-Eastém Region. These concessions are also admissible to those

_ on deputatxon to State Governments of Manipur and Tripura.
, “a ~ L Assam . 6. Arunachal Prades. )
dis o2 Meghalays 0 7. Mizoram’ ’
L2003 Manipur ; 8. Andaman and Nicobar > lands
CowF T 4 Nagaland) 9. Lakshadweep (L & M) islands
SO LS Tgura L © 10 Sikkim

o ‘_;

,' , V:‘-_;‘; - 1. T.A. and Jommg Time

(a) On first appointment —For journeys to take up initial appointment,
T.A will be admissible to the Govcrnmcnt servant and his faxmly for the total
dxsumce as bclow—-»- '

- Forj Jou.mey byrait =~ .~ ..  Second Class fare.

~Forj journey byroad - .. Ordinary bus fare.

- For journey to take up appointment : .

- g-vm A & N/L & M Islands .. = Frec sea passage plus rail/bus
SEEE R fare as above for joumney

within mainland up to the

port of cmbarkanon

) On transfer‘.-—lf the family does not accompany the Government ser-
. vént, he will be paid T.A. on tour for self only for the transit period and will be

o permittcd to carry personal effccts up to rd of his entitiement at Government -

cost; or can have the cash cquivalent of carrying sxd of his entitlcment or the

dxﬁ'c:cncc in weight of the personal effects he is actually carrying and 3rd of his
¥ entitlement, a3 the case may be, in licu of the cost of transportation of baggage.
, Composxte Transfer Grant will be admissible in any case.

“If the famxly accompanics him, he can draw the existing T.A., including
- the cost of transromng personal effects to his maximum entitlement i irrespec-

tive of the actua wclght carried.
~
i .
i
\
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CONCESSIONS WHEN POSTED To N-E.REGION, ETC. . .- gp3
-5+ +~ Thege proﬁsidlg.s epply also for the retum j6u£ncy on transfer back from
the North-Eastern Region/Union Territory, S :
‘ : " This concéssivn is admissible only in cases of transfer from a station out-
1 side to-a station in the N-E, Region and vice versa. It s riot applicable from
.. -one station-to another within the region. :
** {c) Road mileage for. transportation of personal effects, Higher rate

S

+
A

R -7 transfer T.A! for the family will have the option to cho

i

-+ - of allowance a3 for ‘A’ clasg cities, limited to the actual expenditure, will be

. ‘admissible to all Government servants for-transportation of personal effects on
transfer betwoen two different stations in'the North-Zastern ‘Region/Union
~Xetritory.not connected by rail irrespective of the fact wietner iy are having
e Al India transfer liability or not, = o e _

Ll (). ‘Joining ‘time while Proceeding -on/returning from leave.—
=« Government” gervants procecding on leave from e place ¢f posting in the
© 7 Region 10 &' place “outalds the Region are entltled f.

or the joining time as
5 followsimm R o oo
() Ifthe é{apg of posting in the Region'is not g remote locality,—

(D) When the journey time between

% 7. i .the place of postingand the place
: -+ - outside the Region is 2 days or Jegs,
+ (i)' Whenthe Jjourney time referred fo
* " in(f).above js more than 2 days.,

-

No joining time i3
admissible.

i~

Joumney time in excess
of 2 days is allowed as

A . joining time,
i (0) If the Placé of posting in the Region is a remote locality — -

(D - {Period of ravel from the remotc’  Journe
o UHlocality to the specified station, - ig allo
YR : ‘ time, O :
Joumey time in excess of
2 days is allowed as
additional joining time,
Government servants retun

Y time as preacribed
wed ag free joining

C ), Period of travel from the "

PR ,speciﬁcd-s;ation'tonplnce

R g}{pide the Region, ' - '

e ‘Q_.‘-.’I‘his.poncéssibp;is also admissible when the

= . . \(ﬁomlcava. . N ».--’ ‘:.;. ‘, -l - . . .

Lol 'Leﬁétire Travel Concession . .

. '(a) Govemment gervant wio leaves his family bekiind and d'o‘é's not avail .

08¢~ | . ‘

! "Elfbér:" iTi‘Ié»éxisting LTC to Homé Town once in 4 ‘black of two
% . calendar years; » Do , :

OF:" . 'The concession for himself once a

year froi.; the station of
+.posting 'to his Home Town or place. wheze the family js.
- - residing, and in addition concession for the family (restricted to

p ' the spouse and two dependent children only) also to travel once
< 'year from the place of residence to the employee’s station of
" . posting, . Llccotfe o N

i

-'j!' ‘N
i : e

v - ¥

i : _

-

]

- R

b e Siiimscns s s ude g
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(b) In addition, Government servants and families posted in the Region
B . will be entltled to LTC on two additional ocenslons during their entire service
oy . career as ‘*Bmergency Passage Concession’’ and intended to enable them and
Lot . ~ families (spouse and two dependent children) to travel to their Home Town or
S i station -of posting in an emergency. Theso additionnl passages will be
oL admisaiblg by the entitled mode and class of travel ag for normal LTC.

i (c) 'I‘ravel by alr.- Officers drawmg pay of Rs, .13, 500 and above and
... -their families (spouseé and two dependent children — up to 18 ycars for boys

and 24. years for. gitls) mny perfo*m Lhc above LTC Joumcys by air as
© belowee -

C " Officers posted in s Between stations
() North-Eastern Region” - ~Imphal/Silchar/Agartale/
B e 1 Aizwal/ Lilebari and Kolkata
#.--. () - Andamapand NicobarIslands | Port Blair and Kolkata/
B S o Chennai -
(Hf)r Lalshadweep’ Kavaratti and Kochi.
o . L \' 1 ' i

'3, Tenure

(a) Fixcc‘i Tenure—

v . : I (&) - - For staff with service of 10 years or less * Three years
DU - | o () . For staff w1th more than 10 years of scrvice  Two years .
L BN Period of leave, training, etc., in excess of 15 days per year_will be
-~ excluded in counting the tenure peried. However, the perlod may be cxtended -

in excephonal cdses-in cxxgcncxcs of public service or-when the employee

' tcomwmﬁd is prepared t97stay.longer. Dcputatxon allowance will be admissible
o dunng the cxtendcd pcnod also, .

A 2} Staixon of cholce on complction of tenure.— On completion of the

.~ fixed tenure, officers may be consxdcrcd for postmg to a station of their choice

v as faraspossxble ‘

A 4. Weightage for promotion, etc. :
R (a) Eligible officers shall be given due re¢ognition m the matter of— ;
| . v' - (f) - promotion in cadre posts;

RIS ({i) deputation to Central tenure posts; and

.. _(l#f)  courses of training abroad.

(b) The general xequirement of at least three yea * “* service in a cadre post
~ between twa Central teriure deputations may be relaxed to two years in cases
. of meritorious service,

(¢} Entry in CR.—A specific cntry shall Ee made in the CR of all
-employees who render full tenure of service.
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CONCESSIONS WHEN POSTED TG N-E REGION, ETC. 285

5. Children’s Education Allowance/Hostel Subsidy

If the children do not accompany the employee, CEA will be admissible
up to class XII to children studying at the last station of posting or any other
station where they reside, If such children are put in hostels, Hostel Subsidy
will be dmissible without other restrictions. The concession is admissible to
the officials transferred from one place to another within the North-Eastern

.6 Benefit of Two HRAs.

Central Govermnment employees posted to the specified States/Union
Territorics from outside the N-E Region who are keeping their families in
rented houses or in' their own houscs at the last place of posting outside the
N-E Reglon, will bo entitled to IIRA admissiblo to them a: the old atation, and
also at the rates admisgible at the new place of poutiny; in case they live in
hired privits accommodation irrespective of whether thsy have claimed trans-
fer T.A. for family or not subject to the condition thot hired private accommo-
datlon ox owned house gt the, Jast station of pesting i put to bona fide use of

" the members of the farnily. These concessions are admissible also to those

posted to Andeman and Nicobar Islands and Lakshadweep. '
Those employees who have not been posted to the N-E Region from

- outside ihe N-I Region aré not entitled to thia benefit.

7. Retention of Quarters/Telephone -

. (@) Government acconimodation.—The facility of retention of Govern-
ment accommodation will continue to be available. Licence Fee will be
charged "at normal rates whether thé accommodation retained is the entitled

type ot below the entitled type. The facility of retention will be admissible for

three yéars beyond the normal permissible period of retention,
() Residential telephone In the last statlon.—Residential telephone at

" the last station’ will bo allowed to be retained on the condition that the rental ‘
and all ‘other charges: are paid by the officér concerned.~—Appendix-9.

‘ : 8. Special Allowances .
. (a) Special Compensatory (Remote Locality) Allowance.— Plcase see
o

- Section 6,

()] Spe_cial! (Duty) Allowance/Island Special Alloﬁancc.—-Employecs

" who have All India Transfer Liability: on posting to (i) any station in the

North-Eagtern Region comprising the States of Asszm, Mcghalaya, Manipur,

~ Nagaland, Tripura, Arunachal Pradesh, Sikkim and Mizoram will be granted
Special. (Duty) Allowance, and (i) eny station in the !sland Territories of
An

Nicobar and Lakshadweep will be grarted ‘Island Special

_ Allowance. (For rates and conditions governing the grur of these allowances

sec under “Compensatory Allowances’ in Section 6).

s oo o ams



ENGEE. 20014/3/83-E 1V, dated the 31t January,
IV/86, dated " the” 1st April, 1986, O.M. No..
M., No:20014/3/83-E, IV/E. 11 (B), dated the
and O.M:No. F+20014/16/86-E. IV/E, 11 (B),
978,11 (n), dalcd the 22nd July, 99§, 1

idmissible to- vanous '?categones of cxvman
serving in the North- stern Region compris-
dyiManipur, Nagaland and Tripura and the
ades and Mlzoram, Andaman and Nxcobar _

etrammg, ctc., ‘ n cxcess oi day< per
rd years, Ufﬁcexs on

oncemed is prepared to stay longcr The
1ICe w111§also contmue ‘to be paid during the.

or the prescnbed tenure in the- North-
casc of ehgxblc officers in the manen
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The general requirement of at least threc years scrvice in a cadre post he.
tween two Central tenure deputations may also be relaxed to (wo years in de-
serving cases of meritorious service in the North-East.

A specific entry shall be made in the CR of al] cmployecs who rendered
a full tenure of scrvice in the North-Fastern Region to that effect,

Cadre authorities arc advised to give duc weightage for satisfaciory per-
formance of duties for the prescribed tenure in the North-East in the matter of

promotion in the cadrc posts, deputation to Central tenure post and courses of
training abroad.

(1ii) Special (Duty) Allowance:

Central Government civilian employees who have All India transfer lia-
bility will be granted Special (Duty) Allowance at the rate of 12 % % of basic
pay on posting to any station in the North-}iastern Region. Spccial (Duty)
Allowance will be in addition to any special pay and/or deputation (duty)
allowance already being drawn without any cciling on its quantum. The con-

- dition that the aggregate of the Special (Duty) Allowance plus Special

Pay/Deputation (Duty) Allowance, if any, will not exceed Rs. 1,000 per
month shall also be dispensed with from 1-8-1997 Special Allowar . s like

Special Compensatory (Remote Locality) Allowance, Construction Allow-
ance and Project.Allowance will be drawn separatcly.

The Central Government civilian employecs who arc members of Sche-
duled Tribes and arc otherwise eligible for the grant of Special (Duty) Allow-

ance under this para. and are exempted from payment of Income Tax unde
the Income Tax Act will also draw Special (Duty) Allowance.

NOTE 1.— Special duty allowance will not be admissible during periods
of leave/training beyond 15 days at a timé and beyond 30 days in a year. The
allowance is also not admissible during suspension and joining time.

NOTE 2. — Central Government civilian cmployees, having ‘All India
Transfer Liability’ on their posting to Andaman & Nicobar Islands and Lak-
shadweep Islands are, with effect from 24th May, 1989, granted ‘Island Spe-
cial Allowance’ in licu of ‘Special (Duty) Ajlowarce’. See Orders in Section
V of this Appendix. -

(iv) Special Compensatory Allowance:

The recommendations of the Fifth p
by the Government and Special Compens
have been made effective from 1-8-1997.

ay Cummission have been accepted
atory Allowance at the reviscd rates

For orders regarding current rates of Speciul Compensatory
allowance—Sece Part V of this Compilation - HRA and CCA

(v) Travelling Allowance on first appointment:

In relaxation of the present rules (SR 105) that travelling allowance is not
admissible for journeys undertaken in connection with initial appointment, in
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TRANSFER POLICY - CBEC

12005

TRANSFER/ PLAGEMENT POLICY FOR GROUP 'A' OFFICERS OF
- THE INDH\N REVENUE SERVICE (C & CE)

INTRODUCTION

1. 1 The Ministry of Finance has taken major initiatives for tax
reforms, including reform of tax administration with an -
emphasis on reducing inter-face between the tax payers
o.and admimftratlon imparting greater transparency and
L minimizing discretion so as te ensure efficiency and
,recegnlﬂon of. ment and -honesty.

A _The succe"sﬂ,i implementatbcn of tax reforms depends on
i1 the efficiency of the delivery system, A significant

I+ contributor 1o the effectiveness of the administrative
i machinery is 2. credible human resource development policy,
e _which offers-opportunities for exceilence and career
advancement through @ _proper placement strategy.

‘1.3 TN' exlutlng p!acemenr ‘policy has been In place for over a

: 'decade. ‘Based on the experience of its implementation, a
review of the present ‘system of transfers and postings was
E carried out. Accordingly, a new Transfer/ Placement Policy ‘
(herein after referred to as the Transfer Policy) for Group ‘A’
Officers of IRS (C&CE) has been formulated. The. new

Lransfar/piacement pollcy shall. come Into.-effect. from 1

Aprii 2005 | -

. e
-’

SALY ENT FEATURES OF THIS TRANSFER ?OLICY

2 1 a) The s,alient teatures of this Transfer are as follows: a) All
. ~trapsfer and postings of Group 'A’ officers of IRS (C&CE)
“ghall be effected by the Board/Placement Committee or
. oM their rfacom'nendation as stated hereinafter;

. 'b)\__jThe |ransfer pohcy has bcen formulated for officers at
fi_'f_".drtferent ieveh, -

¢) :'AI! ftat:ons have been cateqonzed in three classes and
- tenure-of "tay m dxfferc.nt classes of s'ratson has been h
e 'prescnbed

- d)" All posts have m.en divided tnto two categorizes,
o nafne!y, Sensztwe and Non-Sensitive;

L ' e,)- All posta have bet*n u.a*eaortzed as field and non:field.
. ; : pnsv :

) (aurdeimeé for . dea!mg with different types of
“cornpassoonara grounds"cases have been laid down.;

g) Al annual t*ansfer orders shall be normally issued by
“Take ' 30" Apyil and, in any case, not later than 315t May of
the:year,

imp://Wv;/{v.taxindiaonli ne.com/RC2/subCatDesc.php3?subCatDisp_Id=70&filename=... 6/11/2005
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2.3
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!

A correct and complete database is a sine qua non for
operationalising the Placement Policy. CBEC shall ensure
that the database contalning the profilea of all Graup 'A'
officers is regularly updated,

All grievances arising out of the irhplementation of This
Transfer Policy shall be addressed in accordance with the
guldelines Issued by the Department of Personnel &
Training, only after the officer has joined his new
assignment. : ‘

This Transfer Policy shall not be applicable to t'he transfer of
Chief Commissioners /Directors General. i ) !

3.0 THE BOARD/ PLACEMENT COMMITTEE:

3.1

3.2

3.3

3.4

The Board:will-recommend. proposals for posting of Chief
Commissioners /DirectorsyGeneral and Commissioners for
approvalgofithe.Government, i.e. Finance Minister through
Revenue:Secretary and Minister of State (Revenue). Joint
Secretary.(Administration), CBEC will serve as Secretary to"
the Board for:this-purpose. '

The Placement.Committee. will be the final authority for
transfer of officers below.therank;of,Commissioner,
provided the.case falls within the-purview the existing
guidelines. After the: proposals are drawn up and approved
by the Board, the.Ghalrman shall,consult MOS (R) before
givingseffect-to.the.annual.transfers proposals. Approval of
the Government will be required in case a deviation from

.thé existing guidelines has to be made.

The Plac'em'én_t Committee shall consist of the following:
a) ~ Chairman; °
b) Member (Personnel and Vigilance);

) One Member of CBEC to be nominated, in rotation, by
the Chairman of the Board for a period of six months;
and '

d).. Joint Secretary (Admn.) posted in CBEC as its Member-
Secretary _ |

The minutes of the meeting of the Board/Placement
Committee shalt be drawn up and approved by all Members
within 24.hours In a meeting (not by circulation). These

must be approved by the competent authority within thirty
days. ~ : :

4.0 TRANSFER POLICY FOR OFFICERS AT DIFFERENT LEVELS

4.1

In case of Commissioners and Chief Commissioners/
Directors General, tvhe Board will recommend both the -
station of posting and the specific charge.

Officers.below. the.rank of Commissioner will be placed at
the disposal of the Chief Commissioner/ Director General
concerned, for further deployment. While considering the

. officers for further deployment, the Chief

Page 2 of 10 Q,{ ”
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' Commissioner/Director General shall keep in mind the oid
cycle of posting of the said officer considering which Board
has placed that officer at their disposal.

4.3 The normal practice is transfer on ﬁromotion. In individual
cases this may give rise to hardship. Hence, this may be
decided by the Board/Placement Committee. For this.

- purpose,.thegrant of. Senior:Time-Scale/Non Functional -
qujgctlon,.Gradeﬁ,shaiLnot be;treated as. promotion.

4.4 Directly recruited / newly promoted Group 'A’' officers shall
- be given intenslve training In accountancy for a period of 2-
3 months during the period of prebation / upon promotion.
Upon completion of training, directly recruited officers shall

be normally posted to a class ‘A’ station, whereas the

. officers.promoted.from.Group=B' to Group 'A' shall, on

- prometionzbestransferred-out-of the station in which they
were.previously=workinguniess the balance service is less
than,.three-years. Further, in view of the sensitive nature of
the job, Apprajsers, on or after promotion to the post of
Assistant Commissioner, will not continue to remain posted
in the Commissionerate which exercised jurisdiction over
the Customs House on whose cadre they were originally
borne.

4.5 As far as possible, an officer shall spend the first nine years

of his service on field posts. All posts in the
" Commisslonerates of Customs, Central Excise, Service Tax

and the Directorates of Revenue Intelligence and Central
Excise Intelligence have been categorized as field posts.
Officers upto and including the rank of Commissioners shall
ordinarily be posted on field assignments for at least 5, 3
and 2 years respectively, in each of the first 3 decades of
their career respectively. During the first six years, the
officer shall not ordinarily be given a posting outside the
department or sent on a deputation, and should be given
exposure in Central Excise, Service Tax and Customs ‘
branches, as far as possibie. After completing six years of

service, an officer may be posted to the Board as an Under
Secretary,

4.6 As far as possible, the senior most officer may be posted as
the Executive Commissioner. However, once posted, a
commissioner will not be moved out of the executive charge
merely because an officer senior to him has replaced the
hitherto junior non-executive Commissioner at that station,

4.7 The officers will as far as possible, be rotated between the
Customs and Central Excise branches every two years and
adequate experience in Service Tax branch will also be
ensured as far as possible. This shall be done after the
Annual Transfers-have.been effected. At stations where
there are separate Chief Commissioners of Central Excise
and Customs, a committee of all such Chief Commissioners
shall coliectively decide on the rotation between the two
branches at that station. At other stations, local rotation will
be done jointly, by the Chief Commissioners who exercise
control over the posts Iocated at that station.

5.0 CLASSIFICATION OF STATIONS, FIXATION OF TENURES OF
POSTING AND ROTATION BETWEEN THEM

hitp:/iwww taxindiaonline. com/RCZ/sub("atl’)csc php3?7subCatDisp_td=70&filename=...
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¢ 5.1 The various stations where Group 'A' officarg may be

-« Posted have been Categorized as Class 'A', Class 'B' and

: Class 'C' [Annexure I-IIX]. Such Categorization jg based
: on the twin criteria of révenue collection and the number
; of Commissioner lave| Posts at a station,, .

I

5.2 The catego'rfzatlo'n of s{'étfons may be changed by the
Board with the approval of the Government,

5.3 The States in the country have pbeen divided Into 4.-areas

. iz East, Wegt: North and South [Annexure»IVJ. An

. officer shall not serve In an 'area’ for-more than a tota) of.

ER 14.years (herelnafter referred to as a cycle) during his

. entlre tenure up to ang Including the rank of Commissioner

e gf‘\whjgbaggggge.-ln:an,!Al‘;sta.tloneshall» be for-a maximum of
.years. The tenure shall not be iess than four years in a

... Class 'B' station and nptfles,§.than,tygp,ﬁyea,rs In.a Class !¢

i+ .Statjon, The maximum total tenure of an officer In all Class

5 A stations during his service Upto and Including the rank

ficer posted-in-Class 'A‘ orBLgtation can.opt

" tomeve to g mip:er:categcry-‘,statlon aftenherzha&ccmplet@d
at least.half his tenure Jn that station, ,

" shall be-rotated between the three different .
" classes of stations, After completing one cycle of posting,
-, - the officer shah be moved to another area, Further, as far

"It may be clarified that an’officer can be.posted from a
. _.'v:z_gqusA-'A!fs_tazt;ien_-;tb».a;CIa,ss;l»B.;.or;Class..fCL,stat.ion (not
’ tj;i;gnecessari_ly.‘_ig_' that order) in ANy, other.area and vice versa, ‘

55 Al pastings in the Board and deputation to technicaj posts
©.’in the Depar.tmentiof. Revenuye, Central Economic
.- Intelligence Bureay (CEIB), Enforcement Directorate,
. Authority for Advance Rulings (AAR), Competent ~
- Authorities (CAs)f,.»AppeHate Tribunal for Forfeited Property

" (ATFP), Customs, Excise and Service Tax Tribunal

—mp://www.ta%indiaonline.cdij{RCZ/subCatDes'c‘phpB?subCatDisp~Id=70&ﬁlename=... 6/11/2005
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©ooon deputation on his return.

56 In order to- encourage officers to seek postings in Class 'C' !
. station, the Government shaii sanction .

‘ " .a) a At Ieast one vehicie for oi’fice use in every Class 'C'

. statlon Irrespective of the level of the officer heading !
xthe oﬁice, and ST . ‘"

. b) 100 per cent housing faciiities aNhe Officer level to
.- the extent possible

i c) The starting pomt for computing the stay in Class 'A’,
v = 'Bor'C station shall be the date of joining at the
station. - : :

5.7 Joint Secretary (Admri ) posted in CBEC as its Member-
}'_Secretary '

+ 5.8 The officers after compieting thelr tenure In North Eastern
L ,Region (Assam, Sikkim, Meghalaya, Mizoram, Manipur,
* 'Nagaland, Arunachal Pradesh and Tripura), Jammu and —_—
'Kashmir,. NACEN and its R11s and Vigilance Directorate and

CESTAT. will. get. preference-in- posting to stations of their
‘.,choice. '

5.9, When a certain number of officers are due for moving out
-7 of a station toa new station or by local rotatlon to new
postings in the same station for the reason of having
“completed their tenure, but cannot be so moved due to
' inadequate number of vacancies available, the officer who .
;v‘,has served for longer-perlods - will be.moved first. .

5.10 The station ‘of the posting will be taken as the actual place
++ where-an officer Is posted and not head quarters of
Commissionerate/ Directorate to which the officer is
posted. P

6.0 CATEGORISATION OF POSTS INTO SENSITIVE AND NON-
SEN‘:ITIVE - .

6.1 All posts in CBEC have been classified into sensitive and
non-sensitive with the approval of the Government:
[Annexure-V]

6.2 Ordinarily, the _tenure of an officer on a sensitive post shall
be two to three years at one .,tretch

7.0 POSTINGS IN DIRECTORATES OF REVENUE INTELLIGENCE,
CENTRAL EXCISE INTELLIGENCE VIGILANCE AND SYSTEMS (CBEC)

7. 1 In the Directorates of Revenue Intelligence, Central Excise
.. Intelligence, Vigilance and Systems, the respective Director
General will propose a panel of names for the consideration
. of the Board/Placement Committee. Individual officers will
. .. be selected by the Board/Placement Committee, which will
S aiso indicate their station of posting

7 2 The maxnmum Iength of tenure in the Directorates of.
¥ Revenue Intelligence, Central Excise Intelligence and
h Vigilance will be three-years, subject to the condition that

hup://www.taxindiaonline.com/RC2/subCatDese. php3?subCatDisp_Id=T0& filename=... 6/11/2005
= ) ’

-



, e ,2 {— e,
Taxmdxaonlme com - one stop desnnauon for taxman & taxpayer Page 6 of 10 , gf\
* !
“no. 6fﬁcer shali 'Spend more than six’years in these
Directorates durlng his entire service career,

I

8.0 POSTING ON COM_PASSIONATE GROUNDS

8 1 In case an ofﬁcer seeks a posting to a particular station on
-+ medical grounds, the Board/Placement Committee is

i . empowered'to take a decision on his plea. However, if
required, the Board/Placement Committee may refer the
' casetoa Med:cal Board.

B Jn »case of- worklna .couples, If the spouse of an officer Is
! working outside the Department, posting In the same
. station.may be allowed subject to the instructions issued by

the Deparl:ment of Personnel & Training on this issue.

8.'3 In case where the spouse 15 also an officer of the
Department, both the officers should be posted to the same
station, If they are otherwise eligible, provided that, jointly,

they do not occupy more than 50 per cent of the posts in .
that station. .

9.0 'TRANSFER ON. ADMINISTRATIVE GROUNDS OR IN PUBLIC
INTFREST ' S ‘

!

9 1 Notwlthatandlng anything contalned in this policy, ’
“Government may, if necessary in public interest, transfer or
post any ofﬂcer to any station or post; .

9.2 An ofﬂcer agamst whom the CVC has recommended
“ initiation of vlgilance proceedings, should not normally be
e posted or-ramain posted at the station where the cause of
- the vigl!ance proceedings originated. He shall also not be ,
posted on a 'sensitive' charge. This restriction will remalin in :
opération till such time the vigilance matter is not closed. !

10.0 AVAILMENT OF EARNED OR STUDY LEAVE AFTER ISSUANCE OF
TRANSFER ORDERS

An orﬂcar undor orders of trunsror shall bc qranted Earnad Leave or Study Leave only after he has
joined his new place of posting.’ The perlod spent on Earned Leave or Study Leave wil not count
towards computatlon of tenure in that station or 'cooling off period. Officers who proceed on Earned
Leave or study leave without completing the minimum tenure prescribed for tha station/area will have
_to rojoin’the same station for completing the prascribed tenura, In other cases the Board/Placament
Commilttee will daclda thelr posting after thay refoln on compietion of the Earned leave/Study leava.

)

Annexure-l
CLASS 'A' STATIONS

. Mumbal (including Thane and Balapur) .

, Dethi ((ncludlng Faridabad Gurgaon, NOIDA and Ghazlabad),

. Channal : s

. Kolkata

. Bangalora

. Hyderabad ‘

. All post.. in the Customs Overseas Intelligence Network (SOIN)

Nonmdwhe

Annexure-IX
E CLASS B' STATIONS

http: //www taxmdxaonlme com/RCZ/subCatDesc php37subCatDisp_ld=70&filename=... 6/11/2005
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S.No. | . STATION
1. |AHMEDABAD
2 |ALEHABAD
3. |MANGALORE :
i 4, |COCHIN ) ;
" 5. |BHUBANESHWAR - R
6. |INDORE
7, |RAIPUR ‘:’
* 8. ITRICHY :
9. [MEERUT
10, |VIZAG
11, |IAIPUR | o
12, |CHANDIGARH (INCLUDING JALLANDHAR) -
13. [PATNA" G —
14,7 [LUCKNOW =~ ;
15... [KANPUR
16. |RAIGARH_
17. |PUNE f'
18, [VADODARA
19, |GOA v ]
20. [SURAT ' ;
21, . [JAMNAGAR 3‘
22, |[KANDLA
23. |LUDHIANA
24. [NAGPUR
25 [NASIK -
26, |RANCHI g
27. |RAIKOT :
Annaxure-IIX
'CLASS 'C' STATIONS ANNEXURE-IV .
S.No. o " STATION
1. |AMRITSAR
2. . |AURANGABAD
3. |BELGAUM ]
4. |BHAVNAGAR |
T 5. |BHOPAL - . . o :
6. |BOLPUR -~ ‘ ]
7. |cALICUT :
hu-p://M.mindiaoniinc.com/RCZ/sﬁbCatDesc‘php3?subCatDi sp_ld=70&filename=... 6/11/2005 '
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) B, "JCOIMBATORE
/.' 9, |DAMAN ‘- "
'/ 10. |DIBRUGARH

11, JGUNTUR

12, |GUWAHATI

13, |GWALIOR™ =~ 7~

14. [HALDIA =

15. |HAZARIBAGH

16, |JAMMU & KASHMIR

'17. }JAMSHEDPUR

18, |JODHPUR - -

'19,- |MADURAL " - -

20. |MYSORE . .

21, |PUNCHKULA

22. |PONDICHERRY

23. |ROHTAK .

24. |SALEM

'25. |SHILLONG: -~

126, |SILIGURI- . ©

27 |TRIVANDRUM -~

28, |TIRUNELVELT .- =

029, JTIRUPATT ©° 5. . | |

30, [TUTICORIN =~ "~ 1 ' \

Cobancfvapr o « - )

T T REMAINING CITIES(OTHER THAN CLASS 'A' AND CLASS
ot 'BYSTATIONS) o

Annexure~-IV

North, Zone: Jurisdictional areas of.Chief commissioners of Customs & Central
Excise’ of Chandigarh,-Delhi, Jaipur, Lucknow, Meerut (falling in the States of
J&.k, Himachal Pradesh, -Punjab, Uttaranchal, U.P, Delhi, Haryana, Rajasthan &
Union Territory of Chandigarh) - - >+ - - .

i RN N
'East Zonen urisdictional areas of Chief Commissioners of Customs & Central
Excise of Bhubaneshwar, Kolkata, Ranchi, Shiliong, Patna (falling in the States

of Bihar, . Orissa,-Jharkha: nd, West Bengal, Meghalaya, Nagaland, Assam,
Sikkim, Manipur, Mizoram & Unlon' Territory of Andaman & Nicobar).

. Wast Zone: Jurisdictional area of Chief Commissioner of Customs & Central
Excise of Ahmedabad, Mumbai, Pune, Vadodara, Nagpur & Bhopal (falling in
the States: Gujarat,. Maharashtra, Goa, Madhya Pradesh, Chhattisgarh &
Unlor};?Te?ritory of Daman & Diu)- . . o

Scuth.Zone : Jurisdictional area of Chief Commissioner of Customs & Central

Excise of Bangalore, Chennai,” Cochin, Coimbatore, Hyderabad, Mangalore,

visakhapatnam  (falling in the States of Andhra Pradesh, Karnataka, Tamil

http:/'/www,talxi‘ndiziéniihc.cam/ﬂcﬁz/éubCamcsc.php3?subCatDisp_1c1=7o&ﬂxcnamcs... 6/11/2005

I



EEPPEEN

4

L Yy v T [

S Tuxindiaontine.com - one slop desthiation [y tanaimn & taxpaye

i

i

L R
-

i

J
Nadt:;, Kerala & Unlon Territory of Pondicherry & Lakshadweep)

An axure~V

Categorization of posts into sensitive and ron-sensitive: The following posts

hlave heen categorized as sensltive and non-sensitive:

A, Customs Commissionerate

S.ido. Group 'A' post Section/ branch Category
1. commissioner Sensitive
~ |Commr.(Gen.) Sensitive
Commr.(Appeals) Non-Sensitive
Comrﬂr.(Adj.) Non-Sensitive
Addl./Jt, Preventive Sensitive
Commr./DC/AD ,
7 - Legal Non-Se::si‘;we
T Rummaging & Intelligence Sensitive
SIIB Sensitive
Air Intelligence Sensitive
Alrport Sensitive
Town Intelligence Sensitive
- All Appraising Groups Sensitive
B Docks/Shed Sensitive
Statistics Non-Sensitive
- Audit Non-Sensitive
Review Non-Sensitive
B Tribunal Non-Sensitive
T MCD Non-Sensitive
All other.charges-which do| Non-Sensitive
-not involve reqular
dealings with-the public
8. Central Excise Commissionerate
S.No. Group 'A' post Section/Branch Categdry
_1_ - ICommissioner Sensitive

Commr.(Appeals)

Non-Sensitive

Commur.(Adj.)

Non-Sensitive

Addl./3t. Commr./DC/AD

Anti-Evasion

Sensitive

Legal & Adjudication

Non-Sensitive

-

P&V Sensitive
B - Audit Non-Sensitive
Divisions Sensitive
Review Non-Sensitive

htt 2://www. taxindiaonline.com/RC2/subCatDesc. php37subCatDisp_ld=70&filename=... 6/11/2008
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TS
i Technical/Audit Non-Seiitive
Chief Commissloner's Non-Sensitive
- 1Unit/Office
C;”Directorates
S.No. Group 'A' post Section/Branch Category
1. All posts In DGRI Sensitive
2, All posts In DG (V) Sensitive
3. All posts in Central Sensitive
w Bureau of Narcotics
4, All posts in DGCEIL Sensitive
3. All posts In CDR Office Non-Sensitive
6. All other Directorates - Non-Sensitive
B 0
) |
. i e
b
oy -t:-’ll‘r“ .,‘». -;.'v
3\
i

Rt

Papge 10 0f 10

PN et
SR ANt
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(0 ame of the Officer

(b ¥1.No. in the Civil List :

5 Pesignation

=Ko —

PROFORMA — 1§

T RAN“»B

<LR H’RBH*()R‘VFA

(d) Comm’te/Dte./Office in which working
and/ or posted at present

R.LAL N(.UR/\UV/\
533 of Civi! List2603,
Asgistant Commissioner( Junior Scalc).

AmhM“’”\ '“:D“

- ot

As Assistant Commission ar(l tars), Commissionerate of

Customs(Preventive), N,

(c) Date from which posted in the px esent Comm’te/Die. 16.12.2002.
(f) Date of Birth, ' :
(p) Name of F Tome T own & Stateg

2. Hislory of Posting since entry mto the Group.

01.03.1947.

Shitlong,

Churachandpur, Manipur State.
(Intend to settle in Mizoram after retive ment ).

ST No.

Post held

Chief
Comm’ie/Die.
Gen./Dte.

Comm’tc Station

“A” IC&CES service in the prescribed proforma:

[)(11( e

From

To

Assistant
Commissioner(Hqrs)

Shiilong Zone

Commissioncrate | Shillong
of  Customs(P),
N.E.R., Shillong.

16.12.2002 ‘il date

3. I you want posting to a particular station, ~
name the five different stations in order of -

preferences and give reasons :

Retention at Shillong Customs Commissionera: - M.15R.
for preparation of retirement due on 1,3.2007.

4. I your spov&a is employed and you seek posting to a particular station or,
reteniion at the same place, give complele details of such employment,
desigaation of °pousc pay and whcther th(* JOb is transfcrablc or not

o

Station® Shillong,

Date :

Contrelling Officer’s comments.

27.04.2005.

5. Other relevant information, if any
Note: Options only in respect of stations will be entertained
particular station will not be considered.

The particulars given in Col! 1 & 2

NIL

J

Does not arisc.

and requesis for specific postings in a

{;%&(JU UVA )

ASSISTANT (,,()M M ISM()NI,R(I HQRS)

above aie venﬁcd and found coirect.

Stgnature of the Oflicer
With Office scal.




5 - Rl — AT e PR s e T g AR A IR i e 1a s
e e AT A VAT T Y e A RO S MBS T T et s ¢ A At

3

}np.r.ﬁ/x;drao(‘flme.com - one stop destination fo

£ Click to

e RN O}

i b

'
qe

“.Gﬁﬁéﬁ&ﬁﬁ e

R one-nitg destination for tasman 3 En Ry

——ds

r taxman & laxpaycr "tz

7" Page | of 13

s
E.'b

=y

Anmn e -

Ciick to Cliose

The following transfers and

F. NO. 22013/7/2005-Ad- 11

Dated: 21 June 2305,

OFFICE ORDER NG 94/2005

posting in the grade of Deputy Commissioner & Assistant Commissioners of

Customs & Central Excise are hereby ordered with immediate effect and until further orders: -

S.N. | OFFICER'S NAME | PRESENT POSTING | PGSTED TO
(S/SHRI/MS.) | . - -
- 1v7| prabhapjan.Kumar DGICCE,MUMBAI .CX tHILLONG
Mishra ‘ '
2 T S Jayachandar CHENNAI CX CX RANCHI
3 | BV VT, Prasad Naik BANGALORE CX CX KOLKATA OTHER THAN
- : CL '\’ STATION
"4 7| 'Shamboo Dayal MUMBAI CX ( T) B
5 | Vinayak D. Ganpule | MUMBAI-I CUS CX NAGPUR
- .
6 |S.N. Ojha 'DGICCE, DELHI CX LUCKNOW
7 | P. Mohan Kumar. - MUMBAI-III (CUS. PREV.) CX PUNE ]
' 1 ZONE,
8 | V. Udaiyar | CHENNAT CX ‘ CX COIMBATGRE
- "’3'% 7 = . -
9 | Ninan P. Chandy MUMBAI-1 CUS .| CX BHOPAL.
. U
10 | R, Vittdl CHENNAI CX "X CUiMBATORE
Vivegananthan . L . "
11 [P. Pulliah CHENNAI CX CX “OIMBATORE -
12 | K. Durairaj CHENNAI CUS, CX COIMBATORE *
137 [T. H. Rao " | CHENNAT CUS, CX COTMBATORE (SALEM)
14 Tapan’ Kumar Das T KOLKATA CX . CUS (P) PATNA

hitp://www.taxindiaonline.com/RC2/ print_subcat.php?filename=pitara/s

e
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N :
) Haushiram MUMBAI-I CX CX NAGPUR -
g hankarrao Shirsat ) "%f’
16 | J. N. Das KOLKATA CUS CX BHUBANESHWAR
; 17 | C. D. Shetty | MUMBAI-TI CX CX VADODARA
18 | L B. Yadav DG, CEI,DELHI CX LUCKNOW
19v | A J:MandalzIl | KOLKATA CUS, CX SHILLONG
20 Paul Jeremias MUMBAI-1 CUS CX VADODARA P
Benedict Fernandes ‘
21 | C.P. Vijayadharan | MUMBAI-III (CUS. PREV.) CX VADODARA “
- ZONE -
22 v'| Bikesh:RanfaniDeb : | KOLKATA CX CX SHILLONG
Rore e KO |
23 | Lal Singh Bist _ "DELHI CUS, CX MEERUT
24 | R K Chakraborty KOLKATA CX CX KOLKATA OTHER THAN
' o CL A
- 257 | GopiNath.Dutta | KOLKATA CX CUS., SHILLONG
26 | 1K Paul KOLKATA CX CX RANCHI -
27 | ™Mohd. Ali DTE. DATA MGMT (S &1 - CX JAIPUR
OLD),DELHI
28 | K. Kandaswamy CHENNAI CUS CX COIMBATORE
29 | K.V.Mohan Doss | BANGALORE CX CX CHENNAI OTHER THAN
CL'A' STATION
e A :
30 | Bertsie Sundaram CHENNAI CX CX COIMBATORE
(Mrs ) . .
31 | Mary Anthony CHENNAI CX CX CHENNAI OTHER THAN
Maliekal (Mrs ) 1 | cL A sTATION
32 |Rajwaran N. Pathak | MUMBAIT CUS ZONE | CXMUMBAT =11
33 | Shahla Khan (Ms ) | DELHI CX | CXIATPUR
34+~| Bholanath:Das:Gupta | KOLKATA CUS "CX SHILLONG
35 | M. N. Roychoudhary | KOLKATA CX CX BHUBANESHWAR
36 | Vinod Kumar | DELHI CUS C X CHANDIGARH

hitp:/ www.taxin_diéonline. com/RC2/pr_int__subcatfphi)?ﬁlcname=pi tara/sernews/order/cbecorder94, htmé&s...

/
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@7 | Meera Mukhopadhyay | MUMBAI-] CUS CX MUMBAT - 11 OTHER
jMrs) L o THAN CLASS 'A' STATION
38 | Sheo Shankar Mahli | KOLKATA CUS CX RANCHI
39 | Adityakumar | MUMBAI-ICX - CX VADODARA
_ Goswami L S

40 | Mihir Ranjan. KOLKATA CUS DGRI, KOLKATA
41 [ K.Venkat Ram Reddy | CHENNAI'CX CX MYSORE
42 | M.J. Baburao MUMBAI-L CX X NAGPUR
43 | Rekha Roy (Ms ) | MUMBAI-T CX C¥ NAGPUR
44 | Anjan Kumar Pandit | KOLKATA CX CX RANCHI
45 | K. M. Nagarajan DGRI,CHENNAL , CX., CHENNAI

, ) o ( Pondicherry)
46 | CSRajput DG, CEI,DELHI CX., LUCKNOW
47 | Nirupam Kar DG, (VIG.), KOLKATA CX KOLKATA OTHER THAN

S CL'A' STATION
48 | Vinod Kumar Mehta | DGRI,DELHI CX., CHANDIGARH
49 | D. P. Manjunatha CHENNAI CX NACEN , HAZARIBAGH
50 | Parvathi Kailasam CHENNAI CUS, CX NAGPUR
Mrs R L ’
51 | ARSathe (Ms.) | NACEN,MUMBAI CX JAIPUR
52 | AS Uppal . NACEN,MUMBAI CX. RANCHI
53 | K. Sridharan TCOCHIN CUSTOM HOUSE, CZ COCHIN
54 | Jeetesh Nagori PUNE CX. & CUS,PUNE - CX AHMEDABAD ('C'
I,PUNE. STATION)
55 | E.R. Barreto. PUNE CX. & CX VADODARA
55 | Tej Kumar Samant | DGRI,LUCKNOW CX LUCKNOW
57 | K. Sivakumar VADODARA - I CX CUS AHMEDABAD (G
k | o , STATION)

58 | B. A, Khan PUNE CUS:,PUNE CX NAGPUR 'C' STATION

Ao Ty

<

hitp://www.taxindiaonline.com/RC2/print_subcat.phip?filename=pitara/sernews/order/checorder9d himdes...  6/22/2005



30—

.line.com - one stop destination for taxmari & taxpayer
! .

Page 4 of 13
e

o

59 | Ashutosh Srivastava | JAIPUR - I CX DGCEI, LUDHIANA
60 | Tian Singh T BHOPAL CXINDORE - X NAGPUR

61 | Harbir PATNA CUS. PREV. CX SHILLONG

62 | S. L Ghule PUNE CUS.,PUNE CX VADODARA 'C

' STATION

63 | Mohd. Yousaf P.K. - | MANGALORE CUS. CX MYSORE

‘64 | Harpal Singh Rawat ; .| JAIPUR - I CX CUS (P) DELHI
65v"| AjitB-Awasthi | INDORE CX _ CX SHILLONG

66 |P.G.Nak | SURAT=IICX DGICCE, DELHI

67 - | T.S. Ayyaswami Pillai | DG, CEI,COIMBATORE | CX COCHIN

68-1/| Mohan Chandra. DIBRUGARH_CX CX KOLKATA

69 | Sita Ram Sharma | C.C.F.,NEEMUCH CX BHOPAL 'B' STATION
70" | Manoj Kumar Rajak | KANPUR CX AGRA 1" CX JAIPUR

71 | Basistha Prasad ALLAHABAD CX NAZEN FARIDABAD

VARANASI
72 | Prem Pal Singh ALLAHABAD CX DGICCE , DELHI
, FAIZABAD |

73 | Kulwaran Singh BELGAUM CX CX CHENNAI

74 | A. Ashokan ~ | MADURAI CX - CX CHENNAIL

75 | LR Naik MANGALORE CX CHENNAI

CUS., KARWAR
76 | Makhan Lal Meena JAIPUR - NACEN FARIDABAD
o o 11, CHITTORGARH
77 Deepankar Aron _ MEERUT - I, DEHRADUN DGRI, DELHiI
78| Lalsawma . |.SHILLONG.(PREV.) CX KOLKATA
| Vanchhawng - |.CUS, AIZAWL
79 | Raju Shakthivel T VISHAKAPATNAM - CUS. CHENNAI
| | | 11, KAKINADA

80 |J.S.A. Julius _ MYSORE CX | NACEN BANGALROE
81 | M. Jayaraman [ TUTICORIN CUS. (PREV.) 3. CHENNAI

hitp://www taxindiaonline.com/RC2/pri nt_subcat.ph';i?ﬁ lename=pitara/scrnews/orderichecorder94 htm&s...
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82% [Parendra | SHILLONG CX& CUS. CUS. KOLKATA
Suklabaidya SILCHAR
83 | M. K. Saseendran TIRUPATI CX CUS BANGALORE
84 w/|.P,-Tiatemsu.Pongener | SHILLONG CUS | T KOLKATA
__ Lo (BREV.),DIMAPUR | -
85 | Devendra V. BHAVNAGAR CX CX BHOPAL 'B' STATION
Nagvenkar o | -~
86« | Sublr.Kumar SHILLONG CX. & CUS CUS. KOLKATA
Chakraborty -
87 | Vimal Narayan C. B. N.,GWALIOR CX VADODARA -
Shakwar ‘ ‘
88w| Sujan-Kumar;Das DIBRUGARH- CX TEZPUR CUS. KOLKATA -
89 /| SuchetaSreejesh | .SHILLONG (PREV.) CX, KOLKATA
Rout-(Mrs ) = LUS,AGARTALA
90 | Manesh Kumar DG, CEI,JAMSHEDPUR CUS. KOLKATA
91 | Yamunadevi. B. (Ms ). | TUTICORIN CUS. (PREV.) CX CHENNAIL
97 | K. K. Kaushik _ C. B. N.,GWALIOR CX JAIPUR )
91 | M. Patwarl | BHOPAL CX, UJIAIN DGICCE, MUMBAI
94 | Vishnu Shanker Gaur | MEERUT - 11, BAREILLY =X JAIPUR
95 | Satya Narayan Lal LUCKNOW CX ,SITAPUR Cy MEERUT-
Das’ ' :
96 | Ashok Bharma AURANGABAD CX CX VADODARA
Rayannawar .
197 Ram Sagar Ram - I PATNA CX, GAYA CX KOLKATA
48 | S. Padmanabhan | NAGPUR CX ,CHADRAPUR CX PUNE
99 Kusuma Ugavara 1 BHUBANESHWAR -1, CX KOLKATA
Prasad BALASORE .
100 | V. R. Gyaneshwar BELGAUM CX, CUS.,BANGALORE
, GULBARGA
101 | K. Devender Rao I'BHAVNAGAR CX, CX VADODARA
SURENDRANAGAR
102 Dasart Paul .\/ISHAKAPATN/\M - 11 CX HYDERABAD
, CX, RAJAMUNDRY
103 | M. M. Vasava JODHPUR(JAIPUR) CUS. "CX DELHI
(Prev),JAISALMER
104 | T. N. Waghela - JODHPUR(JAIPUR) CUS. " G DELHI

ltp://wwwiaxindjaonline.cbm/RCZ/pri‘fntﬁsubcat.php?fﬂ,ename=pitara/sernews/ord’gr/cbcc;_ordcr94.htm&sv.‘. 6/22/2005
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105 | Suchir Kumar Mehta | JODHPUR(JAIPUR) CUS. CX, LUCKNOW
| (Prev), SRIGANGANAGAR
106 | Amar Singh JODHPUR(JAIPUR) CUS. CX, JAIPUR
- (Prev),JODHPUR
107 [ Yellampalli Krishna | GUNTUR CX,NELLORE CX, HYDERABAD
Kumari (Mrs ) ’ -
108" | M. N.Das INDORE CX, MALANPUR CX, VADODARA
109 | R. Bhoopalan TIRUPATI CX CX,HENNAI
110 | Muljibhai DAMAN(VALSAD) CX, "CX AHMEDABAD
Shankerbhail Parmar | DAMAN
111 | Chandrakant "~ | AHMEDABAD - 111 CX VADODARA
Naginbhai Patel CX,NADIAD '
112 | Hawa Singh Gajraj RAIPUR VCX, BHILAI CX,VADODARA
113 | Baru Ram ALLAHABAD CX, CX,CHANDIGARH
GORAKHPUR
114 | P. R. Vijayan CALICUT CX CUS. BANGALORE
115 | Basaprabhu Tippanna | GUNTUR CX,ELURU CX MYSORE
Vibhute - PR ‘
116 Anwar-Hussain SHILLONGCX CUS KOLKATA
117 | Sohan Singh MEERUT CX CX CHANDIGARH
118 | Narinder Singh Walia | JODHPUR(JAIPUR) CUS. CX CHANDIGARH
(Prev),JODHPUR
115 | Uday Bhaskar Rakhe | JAMSHEDPUR CX CUS KOLKATA
120 | Sanjay Kumar Sinha | NACEN,HAZARIBAGH CUS DELHI
121 | P. M. Mohiyuddin WEST BENGAL CUS. CX RANCHI
122/| SabyasachiPaul - JAMSHEDPUR CX DGCEI, SHILLONG
123 | V. Sree Nivasan . | COIMBATORE CX CUS CHENNAL
124" | Madhao Bhonduji - | AURANGABAD CX CX VADODARA
Kowey h . _
125 | Pema T Shering Lama SILIGURI CX CUS.(P), PATNA
126 | Piyushkumar - BHAVNAGAR CX DGRI, MUMBAI
Gordhandas Shah ‘

6/22/2005
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1. M. Khan _ ' PUNE CUS. RAT NAGIRI CX VADODARA

128 | N. B Deshmukh | JAMNAGAR GUS. CX VADODARA
| | (PREV.),BHAVNAGAR ~
129 |S.S.Sathiakumar | TIRUPATI _ - CUS CHENNAL
CCX,CUDDAPAH ‘

130 [G.C. Murmu | BOLPUR CX CUS KOLKATA
131 | A. Felix Micheal | RAIKOT CX,BHUS CX VADODARA

Amalraj o
132" | Anil Kumar Sahay RANCHI CX, _ CX KOLKATA

: | HAZARIBAGH
133 | Virat Dutt Choudhary C.C.F.,GWALIOR CX NAGPUR
134 [lukalapu -~ - | HALDIA CX CUS KOLKATA
- | Venkateswar Rao e

135 | Bochu Timothy -~ [PANCHKULA CX CUS DELHI
136 | M.1 Mary (Mrs) | CALICUT CX CX BA.GALROE
137 | Satish Rajaram BHAVNAGAR CX NACEN, MUMBAI

Vichare ' :
138w/ Niranjan SHILLONG.(PREV:) CX, KOLKATA

Bhattacharjee | CUS.,SHILLONG
139 | Kuldip Singh ROHTAK CX CX, MEERUT -
140 | D. P.C. Ramesh Joshi | HYDERABAD - CX VIZAG

| LN1ZAMABAD |
141 | Hadi Bandhu Sahu | BHUBANESHWAR - | CXKOLKATA
| L,CUTTACK -
142 | Bhabatosh Goswami | BOLPUR . NACEN, KOLKATA
' © | CX,BERHAMPORE

143 | Pran Gopal Pal BOLPUR CX,BURDWAN CX KOLKATA
144 | Dinesh Basak BOLPUR CX CUS KOLKATA

Choudhary
145 | Ashok Kumar Mallick | HALDIA ‘CX _ CUS (P), PATNA
146 | Tulasi Das | HALDIA. CX CX. RANCHI

' SERT - oRET TR

i R [P I 3 .
147 | Patit Paban Mondal~ | BOLPUR CX CUS <OLKATA
148 | Theodore Barla [ BHUBANESHWAR - CUS KOLKATA

: | | ILROURKELA

149 | Mahender Singh | ROHTAK CX,SONEPAT NACEN, FARIDABAD

6/22/2005
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150 | v~ Kaul JALANDHAR CX, CX, MEERUT
AMRITSAR
151 | Rama Kanta Das DIBRUGARH CX, DIGBOI CUS KOLKATA
152 | Avinash Mehta BHOPAL CX CX VADODARA
153 | Anoop Kumar JODHPUR(JAIPUR) CUS. .CX, CHANDIGARH
Sabharwal (Prev),UDAIPUR
154 | C. P. Sasikumar MYSORE CX CX, COCHIN
155 | Prahakad Singh Bisht | AMRITSAR CUS CX, DELHI
: (Prev.).,AMRITSAR
156 | K. Balasundaram SALEM CX, COONOOR CUS CHENNAI
157 | Vijay Raghunath BHOPAL CX CX VADODARA
Waghmare ,
158 | Hansraj Sharwan__ | JAMNAGAR CUS. I "CX, FUNE
Mahajan (PREV.),BHU]
1597} R..Lalngurauva | SHILLONG (PREV.) CX, KOLKATA
: |CUSSHILLONG
160 | Dasarath Buruda | BHUBANESHWAR - CX, KOLKATA
| | 11,SAMBALPUR
161 | K.V, Jose (COIMBATORECX CX, COCHIN
162 | P. N. Balachandran | VAPL CX . CX AHMEDABAD
163 | Jagdish Prasad Meena | AHMEDABAD - CX VADODARA
< | 111,MEHSANA :
164 | G. Sivasubramaniam POI\&DIEHE&RY X CUS CHENNAT
165 | P.V. Rajapandi . - | RONDICHERRY CX CUS CHENNAI
166 | U. Chandrasekaran MYSORE CcX CUS CHENNAI
Y B :
167 | V. Rajappa | TIRUCHIRAPALLI DGRI , TRICHY.
CX, THANJAVUR (TUTICORIN) _
168 | Ravindra Nath Yadav | C. B. N.,GWALIOR CX NAGPUR
169 | T.Janardana Rao . | MYSORE CX CU5 CHENNAI
170. | Hemen Gogoi -.SILI'GU'RI X CX KOLKATA
171 | E. Annadurai MYSORE CX-\ CUS (P), CHENNAI

hitp:// wWw.mxindiaonline.com/RCZ/print_Lsubcé;t.‘php?ﬁ1enamc=piwra/scrnews/ordcr/cbccordcr94.htm&s...
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l 172 | C. Ravichandran * [ MYSORE cx , CUS CHENNAI w?
123 | Vijay Bahadur Singh | PUNCHRULA X, CUS (P), DELHI '

_‘J | YAMUNA NAGAR
174 | Harinder Singh PUNCHKULA' CX, AMBALA | CUs (P, DELAT 7

/s ) '
175V Ashish:Bijoy;Dutta . | SILIGURT CX,MALDAH CX SHILLONG
176 | G. Mathizhgan _ JAMSHEDPUR CX CX, KOLKATA
177 | Padmanabhan [ JAMSHEDPUR CX CX MUMBAL - 11

Ravikumar Nair ‘
178 | Debojit Bose BOLPUR CX,DURGAPUR CUS, KOLKATA
179 | Jag Ram Meena C. B. N.,GWALIOR CX, JAIPUR

_ _ (Lucknow)
180 | G. Divakaran Nair HYDERABAD - CX, COCHIN
A . 1V,SECUNDERABAD >
181w Chandi.Das:Balddya |.SHILLONG CX. & CX, KOLKATA -
’ |.CUS,SHILLONG '
182 | A. Kalyana Sundaram | TIRUCHIRAPALLI CUS. CHENNAI
: CX,KARAIKAL
183 |'S. Jayakumar TUTICORIN CUS. CX, COIMBATORE
(PREV.),TUTICORIN

184 |S. B. Shinde DAMAN(VALSAD) CX CX NAGPUR
185 | Ashok Bhavan Das | AURANGABAD CX CX VADODARA

Lala ' A i
186 | B'S Bhandari MEERUT - 11, MORADABAD NACEN DELHI
187 | Ulhas Harishchandra | AURANGABAD CX NACEN MUMBAT

Parab ‘

188 | Ranjan Kumar 'DIBRUGARH CX CUS KOLKATA

Goswami ' _
189 | A. Kandaswamy TIRUPATI CX CUS (P) CHENNAL.
190 | P. Murugesan COIMBATORE | CX CHENNAL -

o | CX POLLACHI .
191 | Arjun Kishore Panda | BHUBANESHWAR - DGCEI, JAMSHEDPUR
. mi.. | LSAMBALPUR
1920 .G.-Machunlung-Kamei SHILLONG.(PREV.) CX KOLKATA
. - | £YS., SHILLONG

193 | Abdur Rauf Naik BOLPUR CX,ASANSOL 'CUS KOLKATA
194 | Rajveer Singh Rawat | VAPI CX - CX NAGPUR

ttp://www.taxindi aonline.com/R_CZ/print“si;bvcat. php?filename=
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195 | P. C. Sakaria BELGAUM CX,HUBLI CX COCHIN
196 | Chandrakant TPUNE - 11T, 50LAPUR CX VADODARA
| Shivnam Patil B g
197 |V.S.Sundera Rajan | TIRUNELVELT CX CX CHENNAT
198 | Jagdishchandra "BHOPAL CX SAGAR CX VADODARA
Thakordas Dabhi . ‘
199 | R. Bhaskaran | CHENNAI - III,HOSUR CX VIZAG
700 | Bhagwan Singh [ JAIPUR CX CUS DELHI
Chauhan ’ A
201 | S. Raja VAPL: CX- CX BHOPAL
202 | P. E. Meerza Waheéd | DGRI,CALICUT CX VIZAG
| | o | |
203 | K. R. Raman GUNTUR . CX COIMBATORE
CX,VIJAYAWADA |
204 | Ashok Kumar Kothari | LUCKNOW C¥ JAIPUR
| | cUs.,GORAKHPUR
205 |T.G. Allure . | BELGAUM CX CX VIZAG
206 | Jitendra Pratap Singh | DG, CEL,VAPI CUS MUMBAI - I
207 | Rajni Kanta | HALDIA <X CX BHUBANESHWAR
Mahapatra - .
208 |0.P.Mehar | INDORE CX,RATLAM CX VADODARA
209/ Indrajit.Guha - DG;-CEI,SHILLONG CUS KOLKATA
210x/ Apalak:Das LSHILLONG.CX..& CUS. | CUS KOLKATA
SHILLONG
ports i AR TTER ®
211 | R. Vishnu Das COCHIN CX COIMBATORE 'B'
CX, THIRUVANANTHAPURAM KOLLAM | STATION
212 | KV.V.S. Prasad CHENNATI CUS DGRI, CHENNAI
213 | Prabhjit Singh Gulati | CHANDIGARH CX DGRI, DELHI
214 | C.L. Dogra CHANDIGARH CX DRI, JAMMU & KASHMIR
215 | B.S. Meena PATNA CUS. (P) "DGRI, JAIPUR
216 | Prashant Kumar AHMEDABAD CX DGRI, AHMEDABAD

htl.p://ww\-v.taxindiaonlinc.com/RCZ/print_subcat.php?ﬁlcnanw“"pilara/scrncws/ordcr/cbccordcr‘)4.hlm&s... 6/22/2003
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18 PeSinha

‘| DGCEL, KOLKATA

‘s

QIZ) DR. T, TUu | VIZAG CX - DGRE, MUMBAL

218 |3.¥ Shanshaiwal DG (VALUATION) T DG, MUMBAT
MUMBAL

219 | Basudev Batayal DGRI, KOLKATA T RORATA O

220 | SumitK. Das DGR, JAIPUR DELHI CX

221 | Pankaj Diwedi DGCEI, GOA | DGCEI, KANPUR

222 [LM.DSiiva | DGCEL, BELGAUM DGCEIL, GOA

223 |1 Vasu VIZAG CX - T DGCET, CHENNAIL

224 | Bisvajit Sarkar _ | KOLKATA CX DGCEI, KOLKATA

225 | Cb. Johmson | KOLKATA G D5CEL, MADURAT

Rajkumar B

226 [ D. Ramaswamy .| BHUBANESHWARCX DGCEI, ROURKELA

227 | John Bosco D'Souza ~ | BANGALORE CX DGCEI, BELGAUM

228,

SHI:LONG CX

229 AP, Davis || DGCEL, CHERNAT CHENNAIL CUS. (P)
230 D;eepti Jayaraj COCHIN cxX | : CX RANCHI
231 | Harish Kumar — »'l._',g..(é.BEC COS DELH
232 | Bijoy Kumar Tirvt.t";,..,r 1l k(éi.géTAcus 4 NACEN KOLKATA

| 233 [ Avinash Pyishkarl;lza TOCBEC CUS DELRI

234 | DR. Ashok Aswal Né_.CEN HAZARTBAGH DOPM, DELHI

235 | Akhilesh Pandey - ~. -\M?E:’EUT X “CX.ALLAHABAD -
236 | R.K, Bansél MUMBAI . I CUS : CX MUMBAI - I
237 | Bachan Singh ML;MBAI i'cus CX MUMBAL - 1~ ]
238 Jhammanrsvi'ngh ML;MBAI--_I cus CX MiJMBAL - I

X . p

239 | S.B. Akashi _ MUMBAT - T cus :

CX MUMBAI - |

p/iwiv taxindiaonli ne.com/RC2/print_subcat. php?filenam

.
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24& Ashish Srivastava MUMBAI ~1CUS CX MUMBALI - 1
241 | K% Sandhu ML'J.MBAI?'H cus CX MUMBAT - 1
242 | 'R.C. Bandodkar | MUMBAT - 11 C_us CX MUMBALI - 11
243 | C.S. Mishra MUMBAI <11 CLJS C# MUMBAL - 11~
244 | A Chandershekhar TUMBAT - TI CuUs CX MUMBAI - IT
Reddy
245 | Hardeep Singh MUMBAL - 11 CUS, DELT CX CLASS 'C
RAIGAD STATION
246 | Ram Pratap DG (Vig.), DELHI CUS DELHI
247 |'S.C. Pushkarna C‘ESTAT{ DELIT 17X DL - T
248 | Partap Singh DELHI CX CESTAT, DELHI
249 | Ashima Bansal DELHI CX CESTAT, DELHI
250 | B.R. Parulkar e (Valu..) MUMBAT CX MUMBAL - T
255. KK Kathera DG (Vaiu.) MUMBAT CX MUMBAI - 11
252 | Virendra Kumar - II | MUMBAI 11 CX DG (VALU.) MUMBAI
253 | K. S. Mishra MUMBAI - II CX DG (VALU.) MUMBAI
254 | K. UrukLmdappa DGICCE, CHENNAL CX CHENNAL
255 | C. Mani CESTAT CRENNAT CUS CHENNAIL
256 A.'Mur!iQharén », CH;NNAI cus DGICCE, CHENNAI
257 | P. Raja Kumar, ] K(n);:l;K;\TA ciué DG (VIG.) CHENNAI
258 | B. Mohan D(ls:v,”Sli\-_F_EéUARDS, DELHI DG. (VIG.), DELHI
755 TR K. Prashar DEH—I?CX | DG. (VIG.), DELHI
260 | P. K. Ghattopadh.)'/:ay Déj;cc_;-,' KOLKATA DG. (VIG.), KOLKATA
261 | 5. K Bose ' ko.;KAfA'.cué DG. (VIG.), KOLKATA
262 | Fateh Singh DG, (V.iG.)_, DELHI CX DELHI

ttp:// www.taxindiaonline.com/RC2/print_suBcai.php?ﬁ1ename=pitara/semews/order/cbecordcr94.hlm&s...
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26 | K. P, H. Paul Mohd. | DGRITRICHY CX COIMPBATORE ‘
Y ) B , )
264 | M. Manivanan NACEN CHENNAL CUS CHENNAI
265 | N. Venkata Raman- | NACEN BANGALORE CUS BANGALORE
266 | Y. C. S. Swamy NACEN BANGALORE - CUS BANGALORE
267 | Reyaz Ahmed "KOLKATA CX (ST) CX CHANDIGARH
268 | 1.C. Buda | DGICCE; KOLKATA F1 BANESTIWAR CX -
B — o . ]
265 | Satyendra Mathuria- | ON REJOINING THE DELHI CX
° -_ DEPARTMENT AFTER
) RESIGNING FROM 1.P.S.
270 | Sudhakar Mishra PATNA CUS (P), SANAULI CX LUCKNOW
271 | Era Elango CHENNAI CUSTOMS | CX COCHIN(NON B
SENSITIVE) R
373 | Mohd, Nazrul Islam | KOLKATA (SILIGURI)-CX CX RANCHI (NON
L ‘ : SENSITIVE)
272 | Arun Chopra T MUMBAT CUSTOMS I CX AHMEDABAD (NON
_ - N o SENSITIVE)
274 | D. Samuel Surendran | DGCEI, CHENNAI COIMBATORE CX {NON
I o , .| SENSITIVE) ]
27 | A.S.Meenalochani DG (VIG:) CHENNAL CUS CHENNAIL
276 | T. R, Gajalashmi, NACEN CHENNAI CX CHENNAI
2. All the officers mentioned above should be relieved immediately and a compliance report to this effect ,
should be sent by the Chief Commissioner concerned to the undersigned "y 27.06.2005. This should be
followed by a report containing status regarding assumption of charge by the transferred officers against
their new post which should reach the undersigned by 11.07.2005
3. With this order, all representations for posting and transfers in the grade of Deputy Commissicner &
Assistant Commissioner of Customs & Central Excise received to date stand disposed off
| [R. K. Kalia?
Deputy Secretary to the Covernment of India
53 Clicts 3 Pring  Click to Close
htip:/fwww. taxindiaonline.com/RC?/priﬁt_subcat.p‘h pilename=pitara/sernews/order/cbecorder9d htm&s... 6222005
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TO S

The Chairman,

Central Board of Excise & Customs,

New Delhi.

Through proper channel.

Sir,

Subject:- Request for retention at Commissionerate of Customs(P), NER,,
Shillong.

Most humbly and respectfully, I have the honour to state the following lines before you
on the above mentioned subject for favour of your kind and sympathetic consideration and
favourable order, as a special case.

1. That Sir, I got my promotion to the grade of Assistant Commissioner ( Junior Time
Scale on 12.12.2002 and joined at Commissionerate of Customs(Preventive), North Eastern
Region, Shillong on 16.12.2002. Subsequent upon that, I have been working as Assistant
Commissioner(Hqrs) at Shillong till date. My place of posting is noil-sensitive post.

2. That Sir, I was born and brought up in-Mizoram but later on settled in Manipur after
my marriage with my wife who is from Manipur. I am not enjoying the privilege of Special
Duty Allowance which is given to other Group-‘A’ Officers posted to North Eastern Reglon as
incentive.

3. That Sir, my date of birth is 01.03.1947 and date of retirement on superannuation
due on 01.03.2007 which is less than 1 year, 9months as of now. My serial number as per
Civil List 2003 is 533 which I have mentioned in my Transfer Proforma dated 27.04.2005
wherein I also requested for retention in the present Comrmssronemte in terms of para VHII(i1)
F.No.A-35017/28/92-AD-II-B Dated New Delhi the 30" June, 1994 on the ground of
preparation to settle down after retirement as well as my children’s studies in this region
and also that my wife is a kidney patient, having only left kidney, whom I have to take care of.

4. The Government of India also conveyed deep appreciation of the work done in the
sphere of seizure of Narcotics & Psychotropic substances by this Commissionerate during
2004-05 vide F.N0.394/69/2004-CUS(AS) New Delhi, the 11™ May, 2005. I could discharge
better performance for the nation if I am retained in this region instead of posting outside for
the remaining period of service of 1 year, 8 months, 17 days.

S. I would, therefore, like to request you kindly to consider my case as a special case for
my retention in the same Commissionerate in view of the short period I have to go in service
purely on humanitarian consideration. For which act of kindness and consideration, I shall
ever remain grateful to you.

Yours faithfully,

(R. ALNG\URAUVA )
Assistant Commissioner(Hqrs),
Commissionerate of Customs(P),
North Eastern Region,

Shillong.
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Date ofOrder Thls the 13th day of June, 2005

'5“1':,’j~'~
*.3 TRE R

. w - '-w«,;.? f-’ ;s 2gn ‘?n- 2»,:“! t' ] CaaEgn
The H ble Srl justice G. Slvarman Vlce Chalrman )
Th Hon ’ble Sri K.V. Prahladan Adm'lmstratnve Membe .
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TXIUUTATL ‘_’v_‘

is for a contmuous penod of 4to6 years and that thhout any valid

Rt

‘reason the appllcants who have not completed more than 2 to 3 years
RS A

have been transferred out from Guwahatl to dlstant places w:thout

P \

thelr volltlon. BRI o

t
\

2. 1 have heard MrJI Sarkar, learned counsel appearlng for the

N ———

' _ apphca‘nts and Mr A.KChaudhun ‘and Mr M.U.Ahmed, learned

r\_ 3

“:1 C‘-:;‘uuév‘-rk li"

AddlCG S .Cs for. the respondents. Mr Sarkar pointed out that the

2

impugned transfer orders Wcatnnot be sustained for the sole reason that

PEWIRE g \
N these orders are passed in the month ofjune, when the chlldren of the )

TR 7 33lein 13 ijdi{} Q,}Qg Z"!’f"‘“";r TR
apphcanls are In the mid. academlc session of thar studles. Counsel

v.,'v .,' ,r 1. e

submits that these orders have been 1ssued~at this late hour only to

oblige certain Supermtendents in the depar!ment by gettmg’

representatlons from them. Counsel also submits that the trafnsfer , .

Oher
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o oail intentlon Counsel als

: "":‘”’*4 2w have consrdered the rival ¢ submrss;ons A Dw;}ir%rk
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orders are passed in

contained in Annexure
o_drew my attentlon to the order‘deted 3.6.2005,
PERCER 248 -r.ﬂ;:; S N. Z".' . o
n thet pursuant to representatxons mede by more

EEEE A ’\it Al ]

than 20 Supermtendents they have been transferred to pleces of their

-

ot . .1( }'75“‘1..‘

from wh\ch it is see

152zchoice and ,\t is eS:E‘.’.‘}Q,d ;th,ét., ?tn_ey are not entlt\ed to TA/DA since
jce and IE ST N e wvenoi o dled. 29257
o tra'nsfers were !

. Q"ai.{.zu_i‘itks“ o

i further proof Is required to establish mala ﬂdes in the matter.

e 917 31‘_« i v;} .
“Mr AKX Cheudhurl learned Ad.llCGSC on the other hr.md
------ LEATERET S

' submitted that there ls. 00 lllegality in the lransfer orders. The

ders wdl not stand in the

“Y) rn

- guldelmes jssued In the form of execntive or
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i ’Way of the respondents effecnng transfers m p b‘.zc '!
ex'lgencres of the adrmms
this Tribunel will not interfere in trensfer matters and 1t is for the

: ebplicente, if ‘they are eggneved to rneke representatlon })efore the
. : A hi’ -' \udn.‘ .

e respondenm C T

&. 7

S Sh e

iy S

=« UTribunal hed occesxon to. consrder the chelle ge to~thef very same
4 notEdRORR it -

2 transfer orders in OA.127I’2005 end rendered J\ldgl enton 13. 6.2005.
R4 f"%’“‘p!« ( K

T ey
i nou s

ROy Dlrectlon was

on made by the apphcent ther m the light of .the
o7 ¢ B NIEONeY ‘ol :“

guidelines ‘and also not to relieve her from the pre}sent ‘place untrl the
nnh LR

’ rep resentatl

-

<t

centation is diseposed of The gurdehnes clearly show that the
~ ¢ aslwggaseilqys ot

transfer orders are to be issued only in the month of December and as
' - ’ hemp 'f‘ﬂtf:rr'z_f o .~

‘repse

fore él“)january of <ach year & nd such 8 norm was

far as possible be
T ?‘1 wG O

fixed only to take care of the interest of the children of the ofﬁcers
N L qurjs g,n‘ :i JEPRRTR

studying in ‘educational msututxons and not to affect their

<& "'Q i_‘,j !‘nr

who are

s specxﬁca\ly averred by the

LT

studies : ‘adversely. In ﬂxese cases it i

made as per their requests. Counsel submlts thet po - -

tratlon. Standmg Counsel also submlts that

issued the respondents o, consxder the
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uppllcunw let Llwlr chlidren aro r.ludylng ln tha eaducational

i 'c

ol sbem
lnsUtutJons and they are in the mid academlc session. That apart,

Annexures A & B gu1delm‘és would show that Superintendents of the

Customs and Central Excise department wxll normally have a

Lo 30 zzoply o botiglenest
contlnuous service in a partlcular statlon for 4 to 6 years. In these

S }‘rw o
1Tl HEES I T L0 2

_cases both the aforesaid norms are seen \nolabed and the only reason
N

St .,‘,-‘i.‘ > le, ‘f’lf(} .
for departmg from the aforesaid well accepted norms I could gather

»uxv.\'!" hed 3::;:4 d?) "C lﬂ 7.

from the lmpugned “rders is that representations made by the certain

~epare #rit g \} r‘.-" C S . )
Superlnbendenls were cons1dered and t;ransfers are effected to suit |
DO »a«u\ a.l‘i v o3 -:‘-1‘ o

their convenience. To put it dlfferently there was no publlc interest

eit i brade-tou Hive M,,h.,,r P
2 nor’fany e:dgencles:_ol’ semce lnvolved ln these transfers. Though-

, ';‘ N “‘“" *ﬁw f-g...._-.... P
reet ': ey ,,‘..‘,,_ ” - peere s e

normally gundelmes xssued by way ‘of executive’ orders may not have

S V sy s ¥

any bmdxng el‘fect in the absence of any public interest or

admlmslratwe emgencxes, “the respondents are bound to make

< transfers and postmgs on the lines of the guidelines issued that to
after due dlscussxons, dehberat:ons with the Assocxatlon of emplovees '
In the mstant case it is seen that the applicants have made

| -.representatlons agamst the transfer/postlng order dated 3.6.2005 and

3 o interim orders have beer. passed thereon In view of the alleged

S hie® :~ ) (a!,} Q.g : ’344"{’ PR
“violation of the gmdellnes, particularly, those dlscussed hereinabove

L gut I :l 1'x({ E»;,'fl lil ns ’,v.,(, i
the - concerned- respondent namely, the Chlef Commlssioner of

*&{i'l finy 'a:mf(f 4;;%2,,.,3,? m{, o ‘
Customs "and Central Excise "will conslder the representahons macle by .

o l':.-' l{!,'\ L(-.,l

) t.he applicanls with reference to the guidelines (Annexures A& B) and
the observetxons made hereinabove and take & dec1s1on thereon
CER CTION 8 h‘fﬂqg’ Fan .”.,mv :l".: '
thhm a perlod of one month from the date of recelpt copy of this
l
order If the epphcants want to supplement the represenbations they

are free to.do so within a period of one week from today. The Chief

Commissioner, Central Excise and Customs shall considér the

/N0
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1ndlvidual representations submltted by the eppllcanbs as directed
above and pass a reasoned order. In the meantlme, if the apphcanl:s
_have not so far been reheved from the respective post held by them

they wIlI be allowed to continue in the sald post and same ploce unbl

—_'” s-..s

. AETYoTns .._._,_.,; . FEN T ..‘l,‘,:v ;_';-._: T
a decislon ls baken as dlrecbed above. R PR

'Ihe apphcants wﬂl produce this order alongthh the additional
represenbatlon to be made withln one week from today to the

respondems.
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; Date ofOrdm This the l.thclay ol ]unu z()o)
The Hon'b]ejustlce Shri (_1 Sivars :\]an Vl(,C (,lmu man i )
;;,’,‘ 4Lt .;i" 1% :_q . :'“«u . B’} -
The Hon bie Shn K. V Prahladm Admlm';lralwe Momhor =
E ""‘T A Lk ) wt "’J',‘,f«“‘;!.:} i‘,f;-. . {__‘
Shrl Galgongdm Panmel
- Additional Commissioner, - : T T
" -Customs Preventive Commlssmnerate P
N.E.R., Shillong. - ST ....Applicant”
By Advvocates Mr J.L. Sarkar and Mr S. Na_.th.
- ° versus -
1. ¥"Union'of India, represented by Lhe S g
"~ Secretary (Revenue)," - ' -
Ministry of Finance,
Department of Revenue,
North Block New Delln
Central Board of Lxcxse& Customs oot Lok
" (through its Chairman) - . »

_ ;North Block New Delhl

EiE iy ey AT
:Cinef Comm:ssmner
. Customs & Central Excise

‘Shillong Zone, - e L S
.,Crescens Building, .. . .
MG Road, Shillong-1. 2 Ean

4 ._,-',Commxssxoner of Customs (P)
.~ »North Eastern Region,
Customs House;

110- MG Road, Shlllong .+ ... .. --Respondents
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SIVARAJAN. 1. (V.C.)

Ihe applicant is wuorking ns Additionnl Commissioner,

Customs l’rcvenLive Commissionerate,  NUER, Shillong — since

lU 3. 2002‘ kAfLerk CUlllp[(‘UuU llllt‘(‘ y( gt 4 _nl WURUIRS hl fleee Do th

East,ern Reglon pursuanL Lo oplion caHed for l)y the Ccntxal Board of
Excise and Customs, the apphcant submlrted optxon on 27 4.2005
(Annexure C) for reLenUon in Lhe same statxon ie. %lnllong for at’

least one year since his son is in the mxddle of thc m_ad(\lmc ycdr s

o)

the gnevance of the applicant: that lqnormq Lho'smd option, the

apphcant has now been trans[ened to Kolknta Lomnw gionerile

2. “Mr J. L Sarkar l(,arncd counsel for‘l'h apphjc

that since the applicant's son is sLudymg uL smnong and is in the
'middle of the academic year he 'requested ior ms rt Lenhon at ﬁhl”()l\(] "

1Ls If at least for one year and without (onsxdcrmg the mnd rouest

e 1mpugned order was passed. .- s

N T 2 : f _

x,

3.- We have also heard Mr AK Chaudhurl learnul Add\.

C.G.S.C.for r,he respondents.
4. ' Since the option exercised by the applieant in Annexure-C

is not seen considered Ol\d since th nnpugnvd urdor was passed by

considermg the representatnons of vanous other persons we are ol

the view that the respondents are t:o be dlrected to consnder the casc

of the applicant also. For the said purposc, ‘we direcl lhv nppln .ml. 1o
make a representatlon with reference Lo Annexure-C option within o

perlod of ten days from today before the respondent No.b. 1l cuch a

represenwtlon is filed the respondent No.1 will c(:)nsiider the same and

pass appropnate orders within a pcrlod of six W(‘(:l‘cs'Lh(:l'(ml!;vr. T

e~

aut; submnr e e



upphcant wnll produco llus or«lvr ulongw1t|| Lhc rcprcsgnLdLl()n I)O(OF

the respondent N01 for complxance If the applmatxon is Fled wnthln

the time speCIﬁed above the respondents w1ll retam the ‘applic

the prc;senL place Llll the d:sposa of Lhe rnprcsentatnon dnrerlod Lo be

ant m

. R S LiEs

filed hercmabove
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" The Hon'ble Justlce Shn G. Slvareuan Vnce Chalrman

Simefees Yo ‘"*‘ et : - - .
The Hon'ble Sh[‘l KV Prahladan Admmlstratwe Member e
Mr Chal‘h‘enkhom Songate . Frme
Slo’ Hrangthankhum T AR N R
Joint Commissioner L T e
Central Excxse Shlllong C e Apphcant
By Advocates Mr J.L. Sarkar and Mr S Nath
- Versus—‘ -
"% *Union of Indla represented by Lhe wr S
Secretary, '
Ministry of Finance,
. A'Departmentof Revenue, o R .
NewDelhi. -~ - . IR

4,ue,CBEC

2. vThe' Cﬁair;man

“Dep artment & Revenue
North Block New Delh1

‘The DepuLy SecreLary (AD II) UL ey B
CBEC, ~ -~ ‘ L S
DepartmentofRevenue, T
_Ministry of Finance, - - o
~ Government ofIndla New Delhi. .0 =1 Al seads 1y,

The Chief Commlssxoner, : 0
Central Excise & Customs (East Zone)
Shil!ong e ,. - ‘ 5 i Respondents
By Axdvocat:e Mr M.U. Ahmed Addl. C G S C
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_Comm\ssmnersf int

SIVARAIAN. I. (V.C.)"

The matter re\ates to the trans

Ao
he Customs and Central Excise Departine

fer and posting of Joint

ent of the

¢ l‘-' !j; f;‘ .l
Central Government. The applicant is 2 Joint Commrssxoner,,Qustqms.
N.E.R. and posted

rieved by his transfqr_ from Shn]long to

exurt. l) It is Lhe tase of

at Shlllong since

Preventwe Commnssnonerate,

October 2002 He is agg

Kolkata as per order dated 1062005 (Ann

chﬂdren aged 5 ye
hool, thllong an

ars and 7 years are studying

the apphcant that hxs

e Pohce Pubhc Sc d. that if Lhe

In Meghalaya Stat
cLed ot this pomt: o

f his chlldren Further, it rs stated tha

f time it wi

trans[er is effe
t the apphcam ' wife

" education ©

'is Group ‘A’ Central Government employee and is po<ted at Shillong
and that the poliéy of the Government is to aqcommodate both
husband and wife ir\ the same sLar\on as far as prachcable. It is also
licant had exercglrerl his uponn ‘to continue in the

Lat.ed that the app
gion for at least O

ssed the xmpugn

ne more year and that by 1gnormg

North Eastern Re
ed trans(u order

all these the respondents have pas
only to ohhge certain officers who had made‘representatvons for
PRI transfer tcﬁ their place ofchonce U‘,"I . oo A
Lo T IREEE S
for the

d Mr J.L. Sarkar learned counsc!

MU Ahmed learned Addl.
l

her the respondcn

} We have hear

2.
C. G.S C. for the

1cant) and Mr
ts had offered

_ appl
espondents It is no

to make representa

t is seen that the !

t clear as to whet

tion to all the oﬂn ers in the post of

. an opportumty
rnpugne

l
. ' . :
Joint Comlnrr_nssxoner. However, i

\

-

.-t
i vrf “:ﬁ‘f“””/*m,\_"~
ll adversely +affect Lher. s

d orders are




~days .Erom boday lf any suc

resp‘ondents are free to proceed according to law.

,,,,,, - - )

]othommlssxoners e L n
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3. | , Taking mto account all the cnrcumstances we dnrect the

apphcant to make a, detalled representatlon, before the respondent,

o &3 t’

s:},
No 1 for the rehef sought for in th\s appl\catlon wit

h representatlon is ﬁled the respondent
No.1 'w1ll dlspose of the same in accordance “with |

of six wee

he would be al\owed to contmue in the present

passed on hlS representatlon to be filed as dlrected herem now. lf the

34{ o+ ..‘jr'i}‘
applicant does not file Lhe representatlon in ‘time, ceern]y “the

The applicant will

produce thlS order alongw1Lh the represenLann for compiiancc.""

’ﬂ\e apphcann is accordingiy disposed of. A
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..passedv mainly on tl;ie basis: of representations made by some of the

hm a perlod of ten e
aw thhm a perlod '

ks Lherea{ler 1t Lhe appl\cont has not so far been rcllevcd _

post t:lll orders are .-
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